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 CONSTITUTION  (AMENDMENT)
 BILL  *

 (Amendment  of  Seventh  Schedule)

 SHRI  5,  0,  SAMANTA  (Tamluk):  |
 beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Constitution  of
 India.

 MR,  DEPUTY  SPEAKER  :  The  dues-
 tion  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.

 SHRI  S  (!  SAMANIA  :  L  introduce
 the  Bill,

 CHILD  MARRIAGE  RESTRAINT
 (AMENDMENT)  BILL  *

 (Amendment  of  sections  2  and  3)

 SHRI  S.C.  SAMANTA  (Tamluk)  :  7
 beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Child  Marriage  Res-
 traint  Act,  1929,

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is;

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Child
 Marriage  Restraint  Act,  1929,"

 The  motion  was  adopted.
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 SHRI  S.C.  SAMANTA  :  I  introduce
 the  Bill.

 INDIAN  PENAL  CODE  (AMEND-
 MENT  BILL  *

 (Amendment  of  section  309)

 SHR!  S.C.  SAMANTA  (Tamluk)  :
 ]  beg  to  move  for  icave  to  introduce  a  Bill
 further  to  amend  the  Indian  Penal  Code,
 +1860,

 MR.  DEPUTY  SPEAKER  :  The  ques-
 ton  ts

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Indian  Penal
 Code,  1860."

 The  motion  was  adopted.

 SHRI  S  ग,  SAMANTA  :  4  introduce
 the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL  *

 (Amendment  of  article  240  and
 First  Schedule)

 SHRI  BLK.  DASC  HOWDHURY
 (Cooch-Behar)  ;  I  beg  tv  move  for  feave
 to  introduce  a  Bill  further  to  amend  the
 Constitution  of  India.

 MR.  DEPUTY  SPEAKER:  The  ques
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India,”

 The  motion  was  adopted.
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 SHRI  Be  +  DAS.  HOWDUURY  I
 introduce  the  Bull,

 eee

 14,35  lus

 CONSTITUTION  (AMENDMENT)
 BILL}

 (Insertion  of  new  article  339A)

 SHRI  M.  SIDDAYYA  (Chamarajaua-
 gar)  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitution
 of  India

 MR,  DEPUrY  SPEAKER  [he  dues-
 tion  is.

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted

 SHRIS  M  SIDDAYYA
 the  Bill

 I  introduce

 CONSTITUTION  (AMENDMENT)
 BILLY

 (Amendment  of  articles  15,  76  etc  )

 SHRI  S,M  SIDDAYYA  (Chamara-
 janagar)  I  beg  to  move  for  leave  to
 introduce  a  Bill’  further  to  amend  the
 Constitution  of  india

 MR.  DEPUTY  SPLAKER  The  ques-
 tion  6

 “That  leave  be  granted  to  introduce  a

 MAY  me,  972  Bills  kasroduced  30%

 Ball  further  to  amend  the  Constitution
 of  India  Ww

 The  motion  was  adopted

 SHRIS  M,  SIDDAYYA
 the  Bill,

 I  introduce

 re

 PREVENTION  OF  CON\ERSION
 BILLT

 श्री  जगन्नाथ  राब  जोशी  (शाजापुर)  मै
 प्रस्ताव  करता  हू

 ग्ग्कि  प्रियंका  के  धर्म  परिवर्तन  को  निबंधित
 करने  बाले  विधेयक  को  पुरःस्थापित  करने  की

 झूमती  दी  जाए।

 MR  PEPUTY-SPLAhALR  The  ques-
 ti0n  5

 “That  leave  be  granted  to  introduce  a
 Bill  to  restrict  the  conversion  of  reli-
 gion  of  minors  "

 The  motion  was  adopted

 श्री  समन नाय  राव  जोशी  |  विधायक  पुर
 स्थापित  करता  है  ।

 HINDU  SUCCESSION  (AMEND.
 MENT)  Bil  L*

 (Insertion  of  now  section  24  2)

 श्री  अमरनाथ  सब  जोशी  (शाजापुर)  मैं

 प्रस्ताव  करता  हू  ;

 fe  हिल  उत्तराधिकार  ऋधितियक,  956

 का
 कौर  संक्रमण  करते  वाले  विधेयक  को

 पुर  स्थापित  ,  करने, की  अनुमति  दो  जाय  ।

 fPubtshe  Jin  Gavette  of  India  Extraordinary,  Part  H,  section  2,  dated  28-5.7,


